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13.28 hrs,

MYSORE STATE (ALTERATION
OF NAME) BILL

MR. SPEAKER: I do not think
there should be any debate about
this Bill concerning the alteration of
the name of the State. Let us pass
it without any debate.

“THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): Therg are half
a dozen members on this side who
wanted to speak, but are not here
now, We can take it up after lunch.

MR. SPEAKER: 1 have only one
official amendment. Why take time
on this? We can spend this time on
other important matters (Interrup-
fions). All right.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): 1 beg to move:

“That the Bill to alter the name
of the State of Mysore, be taken
into consideration”.

The present State of Mysore which
came into existence in 1956 comprises
the former Part B Mysore State, cer-
tain adjoining areas of the former
Bombay, Madras and Hyderabad
States and Coorg. The SRC had re-
commended that this State be given
the pame of Karnataks but in de-
ference to the wishes of the then Part
B Mysore State, the new State also
was given the name of Mysore. Later,
there was persistent demand, both
by the members of the State legisla-
ture and leading members of the
general public that the name of the
State be changed to Karnataka.
In view af this, both the Houses of
the Mysore legislature adopted a una-
nimous resolution in the middie of last
year, recommending that the name
of the State be changed to Karnataka.
The present Bill was drawa up in
pursuance of this suggestion. As
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required by the provisiong of .the
Constitution, it wa® referred by the
President to the legislature of the
Mysore State. Both the Houses of
that legisiature have unanimously
passed a resolution approving and
requesting the Parliament to pass the
Bill as expeditiously as possible,

Sir, this Bill has been brought for-
ward keeping in view the wishes and
aspirations of the people of the
Mysore State and the unanimous de-
sire of the State Legislature. I com-
mend the Bill to the House.

MR. SPEAKER: Motion moved:

“That the Bill to alter the name
of the State of Mysore, be taken
into consideration.”

SHRI S. P. BHATTACHARYYA
(Uluberia): Mr. Speaker, Sir, the
Bill that has been introduced is for
the change of name of the State of
Mysore. The only apprehension of
mine is, how the change of name wi,ll
be appreciated by them when there
iz so much of famine and drought
stalking the State.

The other day, I was talking to
some of the MPs from that State.
They said that the cattle in their State
are not only dying but are dead; that
there is no water. This has made the
people howers of wood and drawers |
of water. They also said that their
peasants are suffering and they are
compelled to  draw their plough
themselves. In this situation, T won-
der how this Bill will be accepted or
takén by the people of that State,
and how they will be happy.

I have nothing more to say.

MR. SPEAKER: Shri Hanuman-
thaiva—absent, Then, Dr. V. K. R.
Varadaraja Rao. Would you like to
speak after lunch?

o
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DR. V. K. R. VARADARAJA RAO

(Bellary): [ think that would be
better.

1332 hrs,

The Lok Sabha adjourned for

Lunch at thirty-four
teen of the Clock.

minutes past

The Lek Sabha re-assembled after
Lunech at thirty four minutes past
Fourteen of the Cloek.

[Mr. DeEpUTY-SPEAKER in the Chair]
MYSORE STATE (ALTERATION OF
NAME) BILL—Contd.

DR. V. K. R. VARADARAJA RAO
(Bellary): The Bill which has been
introduced by the hon. Minister of
Home Affairs to change the name of
the State of Mysore into the State of
Karnataka is in my opinion not just
a formal or routine motion. For
many of us the introduction of this
Bil: and its enactment into law by
Parliament is an occasion of great
rejoicing, Speaking personally, though
I was not a member of any political
party tili about six years ago, I had
been very much dominated by the
desire to see a State which will com-
prise the bulk of the Kannada-speak-
ing people in one area. In some way
I think I am the only Member of
Parli t who repr not only
the area which joined the old State
of Mysore but also the area which
was the old State of Mysore. My
constitueney comprises six taluks
from Bellary distriet and two taluks
from Chitredurga district. .So, in
some way I think I represent-the old
Myseore and new Mysore which be-
came in into one Mysore.

AN HON. MEMBER: Like the old
and new Congress.

DR. V. K. R. VARADARAJA RAO:
1 would leave my friend to his ima-
gination as to when that integration
will take place and heow.
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Though the State of Karnataka
was first brought info existence with
the formation of the Karnataka Pro-
vincial Congress Committee. it -was
incomplete because there was at the
same time a Mysore Provincial
Congress Committee, The reality of
the State of Karnataka came into
existence in 1956. Today that reality
is being formally recognised and the
peaple who inhahit the various areas
of the present State of Mysore will
find themselves, after the Presiden-
tial assent to this legislation, citizens
of Karnataka.

As you know, Karnataka consists of
the old State of Mysore, four districts
from the erstwhile State of Bombay,
viz., Belgam, Dharwar, North Kana-
ra and Bijapur, two districts
from  the erstwhile State of
Madras, wviz., South Kanara and
Bellary, three districts from the erst-
whije State of Hyderabad, viz., Bidar,
Gulbarga and Raichur and the Chief
Commissioner's State of Coorg. If
you look at the geography of these
areas, quite apart from the jinguistic
tie that connects all these areas; if
you look at the natural resources, the
scenery, the flora and fauna of these
areas and the culture of the people
thers. I do not think you will consi-
der me parochial when I say—be-
cause I have travelled over the length
and breadth of India and I am being
literally correct when [ say that
perhaps the most beautiful State in
the country is the State of Karnataka,
which we are now welcoming into
the Indian Union in its new name.
This State isrich in mineral resources,
agricultural resources, hydro-electric
power resourses, coastal resources and
forest resources. Above all, it is rich
in having a people who ] think have
established themselves during the
troubled years in Indian History as
the most peaceful and stable people in
this country. ‘This State of Karnataka
is known for its linguistic, communal,
religious and caste harmony. The
State has seen the civilization of the
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[Dr. V, K. R. Varadaraja Rao]
Jainas who came from the north and
who were the first people really to
give form and content and respecta-
bility to the Kannada language.
Then we have al] the other religions
which are practised in this country,
practised in Mysore without any of
the things which sometimes accom-
pany the practice of these religions
in some other parts of India, Karna-
taka also had the distinction of having
been ruled in the old State of My-
sore by a Muslim ruler who was
known and is still remembered in
Mysore as a Muslim ruler who was

most secular in the sense of not only"

respecting and giving conveniences to
his Hindu citizens but also who per-
sonally respected the religious faith
and practices of the Hindus of Mysore.

These are all facts of history. Kar-
nataka State is 3 véry rich State in
its potential. It is also a State which
has been known, if you look st the
statistical record, the most peaceful
industrial State. I think its record of
industrial disputes will put it at the
bottom of the list of the industrial
States in this country which have had
industrial disputes.

So, it is a matter of pride for us
that the name is being changed into
Karnataka. Mysore is a very good
name and we were quite happy to
be citizens of Mysore. But there has
been a feeling for a very long time—
in fact, the movement started when
Mahatma Gandhi re-organised the
‘National Congress and brought into
existence the Karnataka Congress—
all of us living in different parts of
the State which is going to be called
Karnataka, which was previously
called Mysore, we were all very
anxious that the name should r-flect
the integration of all the varicus
peoples who have been hrougl_lt to-
gether into this State. That is the
reason why we were so anxious that
the name of the State should be
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changed from Mysore to Karnataka,
andinth.ischangeofthenamefrom
Mysore to Karnataka I am absolutely
cerian that the traditions of the old
Mysore State, of its culture, of jts
benevolent policy towards adult
education, of its initiative with re-
gard to small industries, of the great
lead which it has given to the rest.
of the country in the matter of tech-
nical education, all these traditions of
the old State of Mysore will be fully

followed by the new State of Karna-
taka.

I have great pleasure in welcoming
this Bill. I hope and pray that this
State of Karnataka will be a stahle
State, a peaceful State, an industrial
State and, with the grace and graci-
ousness of the Government of India,
1 hope it will also become a State
that will be able to make a great and
significant contribution to the eco-
nomic potential of the country and
help to bring about self-reliance, as
far as India is concerned.

MR DEPUTY-SPEAKER: As
Members are aware, this is a simple
Bill to alter the name of the State of
Mysore. The Legislature of the State
has adopted an unanimous resolution
and we have only to discharge the
constitutional function of amending
the Constitution to meet the require-
ment of the people ard the Legisla-
ture of Mysore. ] still have the
names of about 18 members who want
to speak. Even if 1 give them only
five minutes each, it will mean one
hour and thirty minutes. I would
request members to confine their re-
marks to five minutes. As far as
possible, while giving their stamp of
approval,

*SHRI S. A, MURUGANANTHAM
(Tirunelveli): Hon. Mr. Deputy-
Speaker, Sir, on behalf of the Com-
munist Party of India I am happy to

*The Original speech was delivered

in Famil
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participate in the discussion on the
Bill to alter the name of the State of
Mysore to State of Karnataka. The
name of a State must reflect the
culture, the language of the people
living in that State. With the altera-
tion of the name of the State of My-
sore a long cherished dream of the
people of Karnataka is coming true.
On behalf of the Communist Party
of India we express our happiness on
the occasion of passing this historic
Bill. We would have been happier
had this Bill been brought earlier,
however, belated though it is since
it reflects the wishes and aspirations
and hopes of the people of that area:
we whole-heartedly welcome this
measure. You may recall Sir, that
the Indian National Congress set up
during the struggle for freedom the
Pradesh Congress Committees such as
the Tamil Nadu Congress Committee,
Karnataka Congress Committee etc.

Sir, the State of Karnataka has
some disputes in relation to the share
of river waters with Tamil Nadu and
Kerala. In the same way, the State
of Karnataka has territorial disputes
with the State of Maharashtra and
the State of Kerala. We will be
happy if these inter-State disputes are
settled at the earliest so that the
concerned States may consentrate on
their development. It is alsc neces-
sary that the inter-State disputes are
settled with a national outlook. There
iz no doubt that a quick settlement of
these inter-State disputes would go a
long way in bringing about national
integration and greater prosperity to
the entire nation as a whola, Sir, we
hopefully look forward for a real
socialist Karnataka State in the
future. Welcoming the Bill I con-
clude.

*SHRI S. B. PATIL (Bagalkot):
Hon. Deputy-Speaker, Sir, the hon.
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Minister of State in the Ministry of
Home Affairs Shri K. C. Pant has
introduced in this House today the .
Mysore State (Alteration of Name)
Bill, 1972, 1 whole- hea.rtedly welcome .
this Bill.

My senior colleagug. member Shri
V. K. R. V. Rao, in his speech stated
that the State of Karnataka has its
own heritage, culture and language,
and it is be fitting that the State.
should be named as Karnataka. He
expressed the view that this step
should have been taken long ago.
When the States were reorganised on
the basis of the report submitted by
the States Reorganisation Commission
in 1956, the Commission ilself had
recommended that the State of My-
sore should be named- as the State of
Karnataka. ‘We have now brought
this Bill to alter the name of the
State of Mysore which should have
been done as early as 1956.

I would like to inform this House
that all the three crores of people
living in the State of- Karnataka-
wholeheartedly welcome this Bill.
Kannada Nadu is a big State, the.
language and culture of which should
be preserved for posterity. Kannada
Nadu has a heary past in which Vijay-
nagar empire had a vital role to play.
The very fact that the State of Kar-
nataka has parts of areas from the
erstwhile Hyderabad State. Madras
State, Bombay State, and Maharashtra
State is classic example of national-
integration.

In this connection I am constrained
to refer to an fortunate incideat which
took place in Mysore State just two
or three months back. T hupe I will
not he misunderstood if 1 refer to
that now. In our country our women
had always been given an honoured-
place in the soclety and they continue.

+The Original speech was delivered in Kannada.
-
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(Shri S. B, Patil)

1o have. that status even now. It is
reajly regretable that one Miss Sumita
Desaj whq]a.ttthe residence of a
Minister in the Government of My-
sore under mysterious circumstances
two. or three months back has nat yet
been traced.

MR. DEPUTY-SPEAKER: How is
this relevant here.

SHRI S. B. PATIL: Sir, I just
want to point out that the police has
not taken any action to locate the
whereabouts of this woman. I say
“this to point out that the police in
the State of Mysore and the Govern-
ment seem to be ineffective and
inefficient. I hope that at least the
Government of the State of Karnataka
will take expeditious action tq trace
this lady. 1 also wish that the Cen-
tral Government should extend their
help to the State Government to find
out the whereabouts of the woman
and ] request the hon. Minister of
State in the Ministry of Home Affairs
‘to bestow his personal atbention on
this question. In conclusion on my
own behalf and on behalf of the peo-
ple of State of Karnajaka, I thank
the Government for intrpducing this
Bill. i

Mo WRIAEEY gy (HEE):
9T off, dYT T W AT wAE
TS TET I, TH AT R 4 frdas
weaw frar man & ) gafy a5 Ay oy
T s A, s fafw Tt ¥
feT & wv . F WX & fagrx e o,
Tl gw a1 1 Ay fear ar, et
it & o f5 fow fw gw w1 few
w1 A faan S ) A I S
¥ At oy aely e, W@t Wt
T F A FFEm ¥ g
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aqT  @AEET Wiz ¥ wWErR 9T
¥ YW W MR g@l W
FAlew T ot 8 I7 Afeq T ¥
¥ ¥ 6T a7 ¥ wa T, AT
Fo friy srcn @ &, 99 &1 aw
FAfeF 7 W FT &R TIaT QT
forw ®t W9 a8 9 3@ fedas &
g Fafes # g 4 o W7,
g areaT | ag |7 257 989 A
WM O A |

wgt aF va 1 feafa &7 araw
g wfeF A0 F FFC  q@GT T
a9q a% It g ¥ arefiw faarg ot
Feral @ & | =AY a1 ar dtw qd 9F
AEHI I G § A W AIFT AT
gHT a1 | FARF WK I wAl w1 ATF
& gTarE: 5 1L § ST aaar a4
% 7 Fo agh s fagy gxdr & a
Fret fagt & wga ara w2 g, fow
1 UFT g wAter am fzam
It 9w @t & wET w2w
T 9B &1 H¥a @ A9 F fEar
90 T faur war FuieF | 9 &7
"d QAT § w1 9T wEEw woHT g
& g wm AT | g} §0E W
53 § T | §F FATSE WK Fuiew
TR A FHT AT w9 a5 et
faare @t @ | Afew e Wit g
fas7 ¥ 5 O g & 7wt #v qepla
F 0 AT, q@ B AT FY
mﬁaﬂg,w‘rﬁama,ﬁ
st e i Aw Par & ) T
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gt # geger  wifirs feafa &1 o
gt & 1 = wame 9% & wies @Y
wEAT TG | I T FEA A
i warfa ag whwar aga o=e &, afew
w wfwn & amg g oF W sfer
WOAT % g2 TS Hat F AT WY 4@
AT A1 IAW N | gFE 6
fafrrr sife A9 & am @ =
gz w1 @ & g ot frdww g
aray  faeTad 3, Afwa & g
f& dewra wir MR o & 99
& qry off SR FT gATT T AT AT
grachT g7 w@r wr | afe wm oA
i F A aged F AOAT ATW-
*7 df g0 @Y 5 a1 & wgHd gt
Far 72 ot ¥ fan A= Y aw

g

T T B ATTET A A §
¥ A 1 @ afEad gEes g

MR. DEPUTY-SPEAKER: That
will be the next Bill.
To wEWHICEA igw ;. # ar

YOI %< @1 § % sewnra w7 frarart
wife, &9 & Fra 7 oE sgagre fear
AT HT IA F ATH FT IIAT AT | G
F a0 aww w1 g et A fredt s
¥ agl ¥ ey & A R &1 FE
W=z wafay T s 99 §9 W
9 ¥ &y g §, o s 7 Wt gafad
wgraeg Far @ 0 R 9w & 9@ @«
w1 a9 gaT & ) wem w2w, fagre,
e AT FT WE RW WS EEQ
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20T FT W g7 WHC F Aamwwr fwar

'mgﬁsmﬁaﬁﬁqﬁrwmas‘rr

TH WTETT 9% HETH HT AT FIH FT
99 &1 9 afgwarg  yEEr v faw
¥ agr # gesfa F wrare 9T g9 7
AT W AT FT g% | F g qamar
fF g7 "rary 0x gzarq o fawEr
FT A4 d3dA% ¥ are ¥ 315 wAnfqw
aﬁwﬁralh%w%jm
9%, FET AT gATgEE a| &,
L AR 19, WE AT g
HIiT FIE A1 IH G FT AN W@ A7
qHATE |

d9T AT To TE A wFT
FATeF ¥ @ 39 F1 fawfga awla
1 919 g § afET 8 913 7 gat
# G wwar § f& wwr WY 39 feare
o @T & | WETUSE qCH g AT FHr
Fwamit W g v A fowr ¥ 7w
TR AEL AT &, ATFA WA gasl
W gy A wgw § 5 S
Ates ¥ g faer & am g F @19
fax & safad 99 & wwfq g &,
afe woria a1y FgaT & 9w Y
Ihar g% § | 39w Toq g 5T
oW X W 3% q3w faar g & 9w
foi¥d &1 am = W T TR
g wfaw faeax & agi s =g,
afFrea ¥ fw g fF 57 = ami
o faeme fear sram wfgd 1 W
qrt 3w F Twgl # S fe w1
a0 Y 1 T W A 3w few
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‘{mamﬂamwwiw]

ST Wer fear o @ & 1 K W §
“fE gq A fee ¥ ivfefgema &1
W WISl g1 arts F@r F AWl A
FAI g §F A TH AT 9 g
o w¥ 9T fa=re fear s =iew

# oo fadus #7 awdq F@TE |

s FHT AFN (FgrE) I
ome wgEm, ¥ i faw &1 &wWdw w6
gU ¥§ WEEE ¥ dg FEAT WEA F
fr were # @l foen ofic wd
wer quas & 0 sfEe ¥ o ®
wgea 1 T Far § ) ag wr o
g o T ¥qE ¥ ¥ | qE@ F
sfa ¥ awr F1 fadiw seT-
aifier &, 3 1 o faga gEr
arfgd 1 agi # Swar  F IWv
AT ToEIEET wam ¥ Wt %6
st #t fawrfon &7 & f5 sy A%
FIENT &1 A7 a0 F4 WY, AAR
o wgrE el F7 for s ) TeeE-
TEFHT WA T AG BN wwar |
fasay 9t fF a9 s e
- feemt ¥ faw #T awr § sl
SFY, FOAT HTEEE | WS wqh
7 & F s+ Swdw =@eew
gEr § ar oif A #1 TEaw @i 2
any wg &1 w1 ey amar @, it
®E off wET FT Am AE AT 1 oaw
amd & f s o gt o s
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FTEAIT AL F1 - faar smar &
awt ¥ o Fo AT formd §ar T dw
FOAR TaAAe fqEd £ ad o
S, FER HT g TTHE G
forgd | o9t @7 wEr@ N Gwar
®r IIB! &, TAETESNET HEAW B

MR. DEPUTY-SPEAKER: But
what about changing Mysore to
Karnataka?

o wWE A K ogoww ¥
@ E | T g AR FT N ag g
& fadiq =7 § a9 g § @i av
7gl aT aFw !

gl 9% Y Wt A gevw fRy
o §, I F a § §F wfaw wfrwmmo
argar, *few ag W& figm av
g g f5 e S o & a9
FH, FOAIT W 7@ 7w I faav
I | TA ¥ A9 FT ATW qgN W7 4
FgE & NI wEga gow agr 9w
& fawra &1 91 =fas am fwr
s | AR favra @ R ¥ s
W FT AT T FEARTHI FT AR
3 g¢ FU Ag AT @EX AT
C o] -
*SHRI T. V. CHANDRASHEKHA-
RAPPA VEERABASAPPA (Shimo-
ga): Hon. Mr. Deputy-Speaker, Sir,
while welcoming the Mysore State
(Alteration of Name) Bill, 1972, 1

wish to say that an assurance given
by late Shri Govind Ballabh Pant

*The original speech was delivered in Kanrada.
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has been rulfilied by his worthy son
Shri K. C. Pant. The pécple of the
State of Karnataka are grateful to
him and wiil ever remember him.

My senios colleague Shci K. Hanu-
nauladlys wnoe was tormerly tne
Cmes  wunister of Mysore was of the
hrm view that the States .n  our
country shouid be reorgamsed on
linguistic basis. He was personally
convinced that Then oniy the Staies
in the country would be able to
prosper in all spheres. He wanted
that all the Kannada-speaking areas
forming part of neighbouring Staies
should_be brought together in ‘the
State of Mysore. Sevecal politicians
who had their own axe to grind did.
not appreciate the point of Shri Hanu-
manthaiya as a result of which he
had to pay a heavy price. He was in
political oblivion for ten long years.
Shri Nijalingappa who was also the
Chief Minister of the Stale of Mysore
for two terms could not achieve this
objective. For 16 long years no ac-
tion in this direction was initiated by
Shri Nijalingappa. This question re-
mained as a political enigma all
these years. Shri Nijalingappa, Shri
Jatti and Shri Veerindra Patil could
not fulfill the promise given to the
Kannada people. During Shri Jatti's
term as Chief Minister, he tried his
best to rename the State but Shri
Jatti could not succeed politically.
The Congress Government under the
dynamic leadership of Shrimati Indira
Gandhi having massive support from
the people and all other political
parties unanimously suggested that
the name of the State of Mysore
should be changed to State of Karna-
taka. This has been made possible by
the untiring efforts of the present
Congress Government hieaded by Shri
Devraj Urs. At this jubilant moment
it is our bounden duty to remember
the sacrifies and the sufferings under-
gone by some of the great Karnataka
leaders for achieving this objective.
1 will be failing in my duty if Ido
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Bill
not mentjon the names of late Siddiah

Doddameti, U. S. Malliah and several
others.

15 hrs.

Mr. Deputy-Speaker, Sir, the State
of Karnataka is rich in natura] re-
sources and it has economic pc'itenua-
lities for the building of ports, steel
plants, etc. I would like to refer to
the imperative necessity for under-
taking immediately deveiopmental
projects like the Vijaynagar steel
plant, Karwer port, and Mangalore
Fertilizer factory in the State of
Karnataka. This developmental pro-
jects will help to bring about the
economic prosperity of the entire
State of Karnataka. With these
words I conclude my soeech.

SHR] BIRENDER SINGH RAO
(Mahendragarh): I am very glad
that Government has thcught™ of

changing the name of Mjysore State.
This is in deference to the popular
wish of the people of that area. It
is a very laudable object, to give an-
cient names to different areas in the
country. The Government has been
consistently following tha: pclicy, laid
down when Andhra was created. to
tulfil the aspirations of the perple of
Andhra. The erstwhile Madras presi-
dency was bifurcated. The name of
Tamil "Nadu was given to the people
of Madras. Bombay was rerrganised.
The people of Maharashtry got back
their ancient name of Maharashtra.
Gujarat again found a place in India’s
history and in the modern world.
Similarly, Sir, Haryana became a
separate State. You know, Nagaland
was created as was desired by the
peonle of that area. Arunachal Pra-
desh alsé became a State in our coun-
try. But I cannot understand why
in certain cases the Government does
not want to follow this very principle.

They started with this as a basis for
the reorganisation of the country on
a linguistic and cultural basis....
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MR. DEPUTY-SPEAKER:
this is a different subject.

I think

SHR]I BIRENDER SINGH RAO:
This is not a different subject.

MR. DEPUTY-SPEAKER: Here,
we are concerned only with the
change of one name into the other.
Reorganisation of States and forma-

tion of new States are different sub-
jects.

SHRI BIRENDER SINGH RAO: It
has been accepted that there is scme-
thing in a name, and the nan:e signi-
fies the ancient history of the people.
The people take pride in it, and there
is glory in it, and there is an ever-
lasting link of the people with their
past history and heritage through a
name. That is the reason why the
people of Mysore have wanted the ald
name of Karnataka for their Kannad-
speaking State. There iz also a Bill
coming before us very soon. to change
the name of Laccadive, Amindivi and
Minicoy Islands to the ancient name,
Lakshadweep. There are many other
ancient names in the country which
should also find a place, I cannot
understand why there should: be ob-
jection and a very tough attitude
taken by the Tentral Government out
of prejudice against certain people
who are only asking for what Govern-
ment had Been doing in other cases.

AN HON. MEMBER;
Vishal Haryana.

He wants

SHRI BIRENDEA SINGH RAO: 1
shall talk about Vishal Haryana- later
on. That will come automatically.

There is a demand for the creation
of a separate Vidarbha State exactly
on the same basis. Vidarbha is an
old name and it had its ancient his-
tory. People want to get their glory
back and to bask im its sunshine and
want to make progress as people of
Vidarbha. Vidarbha existed even in
the Mahabharata.
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MR. DEPUTY-SPEAKER: It was
agreed some time ago that each
Member would take not maore than -
five minutes. Let the hon. Member
conclude within that time-limit.

SHRI BIRENDER SINGH RAO:
Lord Krishna's queen belonged to
Vidarbha and she was called Vaidar-
bhi. I do not know why Government
have refused to accept the demand of
the people of Vidarbha. 1If they
could create Maharashtra and Gujarat,
why not Vidarbha also as a separate
unit. Why can they not create Telen-
gana also? Why should there be
objection to the creation of a separate

- State of Mithila? The people iu Bihar

also want their old name. Mata Sita
belonged to Mithila. There is 2
separate language, and they have an
ancient history and they have their
link with the past grandeur of this
country.

SHRI D. N. TIWARI (Gopalganj):
There is no demand for that.

SHR] BIRENDER SINGH RAO:
There is a demand. Let him ask
some other friends sitting behind hinx.
I am only speaking- for him.

With regad to UP, we know that it
is not a historical name. It was
coined by the British. It combines
the provinces of Agra and Oudh. At
present, UP comprises of the ancient
land of Lord Krishna, namely Braj,
and the ancient land of Lord Rama.
namely Oudh. Certainly, people want
that these two areas should be given
their original hames and constituted
into two separate States, 1 hope
Shri K. C. Pant would not like it if
the two gremt epics, the Remayand
and the Mahabhavatz are tombined
into one volume, because it would be
unholy. ...

SHRI K. C. PANT: Should 'we
separate Rama from Krishna?
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SHR] BIRENDER SINGH RAO:
Ramg and Krishna are so -great that
each should have a State. Even the
Muslim Kings of OQudh ‘wanted to
retain the ancient name of Oudh:. So,
why can this Government not respect
the sentiments and the popular will
of the people as expressed in these
other cases?

So, 1 would say that in all these
other cases, being consistent with
their policy which they have bheen
following in the past, they should not
discriminate again certain people
who only want what the Government
themselves have been doing in other
cases by random ‘pick and choose’.

I would suggest that a separate
commission should be set up to take
up this whole case of reorganisation
of India into States with ancient
names, and to put together people
having the same language, same cul-
ture and same history so that they
may make speedy progress.

*SHRI P. R. SHENOY (Udipi):
Hon. Mr. Deputy-Speaker, Sir, three
crores of Kannada people are very
happy today because this House is
discussing the Mysore State (Altera-
tion of Name) Bill, 1972. About a
year ago a resolution for changing
the name of State of Mysore to the
State of Karnataka was passed. Un-
animously by the Legislative
Assembly of Mysore on the 27th July,
1972 and exactly after a year today
Shri K. C. Pant has brought before
this House the Bill to change the
name of the State of Mpysore. On
behalf of the people of Mysore and
on my own behalf I convey my sin-
cere thanks to him.

We will be failing in our duty if
we do not remember today the ser-
vices rendered by many eminent
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leaders of Karnataka for the unity
and welfare of the State. I would
like to remember them by mention-
ing the names of Shri S, Nijjalingappa,
K. Hanumanthiaya, Shri Rama
Krishna Karanth, Shri Doddameti,
Shri Ranganath Diwaker, Shri Man-
jeshwar Govinda Pai, Shri T. Subra-
manya, Shri Ganga Dhar Desh Pan-
dey, Shri Halde Keri Manjappa and
a host of others.

Though the unification of Kannada-
speaking areas has been achieved in
the State of Karnataka yet some of
the aspirations and demands of the
people are yet to be met. For in-
stance the Kannada a language
should be introduced at all levels of

administration. Some of the deve-
lopmental projects like Shravati
project have been completed but

some important projects like Manga-
lore port, Vijaynagar stee] plant,
have not yet been completed. I
appeal to the Central Government
that these projects shoull also be
completed immediately. The people
of Karnataka will be so grateful if
the Railway line between Mangalore
and Bombay is constructed, a Ship
Building Yard at Karwar and a
Petroleum Refinery are established in
the State. I am happy that Krishna
and Cauvery Irrigation schemes have
been taken up. As my hon. friend
Shri V. K. R. V. Rao pointed out, when
these and some other projects are
completed, the State of Karnataka
will no doubt be occupying a premier
place in the economic map of our
country.

The State of Karnataka is not a
unilingual State. The State is really
a multi-lingual State because in the
State there are lakhs of people speak-
ing Tamil, Telugu, Malayalam, Tulu,
Hindi, Marathi, Konkani, Sindhi,
Coorgi and Tibetan. They are all
living in harmony and in peace. The
State of -Karnataka has never failed

*The original speech was delivered ih Kannada.
L]
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to give all kinds of encouragement
for the development of their lan-
guage and culture.

Here I would like to say that Tulu
is spoken in South Kanara, I am
sorry to say that Tulu language has
not ‘yet been given itg rightful place
in the State. The All India Radio
has not cared to encourage this lan-
guage. I wish in the new State of
Karnataka Tulu language will get its
due place. I am happy to say that in
the State of Karnataka there is no
language controversy at all. It is
really regretable that in such a State
the officers in the &dministration
should show some kind of discrimi-
tion between North Karnataka, Old
Mysore and South Kanara. At this

- juncture, it is really painful for me
to say that this kind of diserimina-
tion has crept in the distribution of
foodgrains also. I appeal to all con-
cerned that in' the interest of the
wellbeing of the State such an atti-
tude of discrimination should disap-
pear.

In the end I would like to refer to
a particular problem which is agitat-
ing the minds of the people of Kar-
nataka. When the States were re-
organised in 1956, some of the por-
tions of the Kannada-speaking areas
has been marged with the neighbour-
ing States of Kerala and Tamil Nadu.
The report of the Mahajan Commis-
sion has suggested that the areas
north of Chandragiri river i.e.
Kasargode now in Kerala, should be
merged with Mysore. I wish that
before long all the Kannada-speak-
ing areas will be brought together in
the State of Karnataka.

*SHRI K. MALLANNA (Madhu-
giri): Hon. Mr. Deputy Speaker,
Sir, I rise to welcome the Mysore
State (Alteration of Name) Bill,
1972. The people of Karnataka are
rejoicing on this day because the
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State of Mysore will get the name
of the State of Karnataka. At the
time when the States were re-
organised in 1956, all the Kannada-
speaking areas in the five neighbour-
ing ‘'States—Kerala, Madras, Maha-
rashitra, Andhra Pradesh and 0Old
Mysore were brought together. The
State of Karnataka has a hoary past.
It has its own cultural heritage. The
State has enviable flora and fauna
and it abounds in natural resources.
The economic potential of the State
is yet to be exploited in full. I am
sure the unification of all Kannada-
speaking people will pave the way
for the economic upliftment of the
people. Though in 1956 the long
cherished dream of all the Kannada-
speaking people to come togetacr
under one umbrella was fulfilled, yet
for inexplicable political reasons, the
name of the State continued to be
the Mysore State till now. We are
all so happy today that Parliament is
going to pass a Bill changing the
name of the State to State of
Karnataka.

Ag has been vpuinted out by mem-
bers who preceded me, the State of
Karnataka is a panoramic State. As
I stated in the Dbeginning of my
speech, the State abounds in mineral
wealth and ,natural resources. I
wish to point out today that an ear-
nest endeavour has not yet been
made to tap all these things in the
State of Karnataka for the benefit of
the people. 1 appeal to the Central
Government that they should come
in a big way to boost the economy of
the State by assisting the State of
Karnataka to exploit its mineral
wealth and natural resources.

In conclusion I would like to point
out to the problems of regional im-
balances which are eating the very
vitals of many States in our coun-
try. For instance this problem of
regional imbalances has lead to the

i
*The original speech was delivered in Kannada.
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demand (or ¢bifurcation of Andhra
Pradesh into two States. I would
like to issue a note of warning here’
that vissiparous tendencies should not
be allowed to be infiltrated into
meighbouring States, particularly in
Karnataka. In conclusion I hope that
the new State of Karnataka will be
given all the required assistance to
develop fast so that the people can
derive the maximum advantage.

SHR] K. CHIKKALINGAIAH
{Mandya): Mr. Deputy-Speaker, the
Bill before us is to rename Mysore as
Karnataka. i

The propriety or otherwise of the
Bill falls under three categories in
the main: Historical, Geographical and
Cultural

Vizayanagara Empire which was
inaugurated by Hukka and Bukka
was at its height of glory during the
regin of Krishna Devaraya about 450
years back, It was the golden age of
Karnataka Empire. Even today,
those who visit Hampay will witness
the ruins of the Empire and its ram-
nants. “It will be a sight to see and
not to tell” in the words of a great
poet Coleridge. Tt recalls to our mind
the past glory of Vizayanagara Em-
pire.

Now, Sir, in the “Shabdamanidar-
pana”, a well authenticated and re-
nowned Kannada Dictionary, it has
been described as the region lying
between Godavari river in the North
and Cauvery river in the south it was
called Karnataka and ruled by Kings
of Vizayanagara, The people of the
said region spoke Kannada, as their
mother tongue.

Kannada poets also have used the
word Karnataka in their works, sig-
nifying to mean Karnataka as the
land of Kannadings. Thus the word
‘Karnataka’' is pregnant with definite
meaning,
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As to the ‘Geographical aspect, the
entire area is one and contiguous and
not interrupted by any. Therefore, it
is well-knit area comprising mainly
of Kannadigas. Culturally, the Kan-
nadigas had their own culture handed
down to posterity and not interrupted
or dominate by any other culture.
Hence we have got a cultural heritage,
all our own. According to the well
known saying “That birds of the same
feather will flock together”, it is but
natural that we have to come under 2
common roof and banner.

Shri K. Hanumanthaiya, my esteem-
ed colleague, when he was the Chief
Minister of Mysore, worked hard to
convince the people of old Mysore to
take the people of New Mysore into
their fold and live like brothers.

According to the report of the
States Reorganisation Coimnmission
submitted by Shri Fazal Ali, the

~ States were reorganised on linguistic

basis. Bombay was renamed ag
Maharashtra, Madras was renamed as
Tamil Nadu and Hyderabad was re-
named as Andhra Pradesh. Mainly
taking the language of the region into
consideration the said States have
been renamed as mentioned above.
So also, here, it is in the fitness of
things that Mysore is renamed as
Karnataka for the reasons obvious
and otherwise,

Lastly, Sir, T have to say a word of
caution to this August body as has
been said by my friend Shri Mallanna
—namely, that there should not be
any kind of regional imbalance as in
the case of Andhra Pradesh and
Telengana which has assumed the
shape of a knotty problem and which
is starting us all in the face.

With these words, I heartily wel-
come this Bill to rename Mysore as
Karnataka.
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SHRI K. K. SHETTY (Mangalore):
As one of those who fought for the
Karnataka State, even for the name,
from boyhood, I welcome this change
in name with great joy and relief.
When sentiment dominates reason
becomes the first casualty. However
much we belonging to the so called
integrated area, Karnataka people
even at the beginning felt that the
name should be Karnataka, the old
Mysore leaders and people were so
much sentimentally attached to the
old Mysore State and 30 they were
not willing to change the name to
Karnataka. Mr. Hanumanthaiys when
he was the Chief Minister struck a
compromise and the Karnataka lea-
ders did not fight for the name at
that time: they agreed. Hence the
old Mysore State and the Karnataka-
speaking areas became one in 1956.

After waiting for 17 long years, we
the people of the integrated Karna-
taka area are very happy that this
problem which has been rankling in
our minds is solved today. We had
a clear majority in the Mysore legis-
lature and if we wanted, we could
have changed the name by a brute
majority, but we resisted that temp-
tation and left it to the good sense of
the Old Mysore people to agree to
change the name. Ultimately after
17 long years, they have agreed and
unanimously the Mysore Legislature
has passed this resolution changing
the name. Therefore, it is a good
augury that the Xarnataka people
have became one integrated whole
and there will not be any dissatisfac-
tion among the people. This is not
the occasion to speak about the future
of Karnataka, the projects, etc. It is
only a change of name and with ali
my heart, I welcome this Bill, as a
result of which we, the people of an
integrated area of ten districts, will
be very happy that one grouse of ours
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has been removed and we have be-
come one after 17 long years.

*SHRI S. M. SIDDAYYA (Cha-
marajanagar): Hon. Mr. Deputy-
Speaker, Sir, today is a historic day
for the people of Karnataka because
Bill to change the name of Mysore to
the State of Karnataka has been
brought before this House, 1 wel-
come wholeheartedly this Bill

Since the day of reorgamsation of
the States in 1956 there has been this
demand that the State of Mysore
should be named as the State of
Karnataka. For political reasons the
local leaders of the State cuuld not
come to an understanding on this
issue. It wag left to Shri K. Hanu-
manthaiya when he became the Chief
Minister of the State to take up this
ijssue for an amicable scttlement.
Inspite of that it took 17 long years
to get a resolution passed in the State
Agsembly in this regard. Though the
unanimous resolution was passed in
July 1972 it took almost a year to get
the Bill introduced in this House. I
wish that this step had been taken
earlier.

This Bill fulfills the aspirations of
the 3 crores of Kannada-speaking
people. This Bill js a dream-come-
true for the people of the State.
Here I would like to refer to the fact
that even now some Kannada-speak-
ing areas are in the neighbouring
States. For instance Telewadi Firka,
where the entire population speaking
Kannada is still in Tamil Nadu. The
people of that area have unequivo-
call-- expressed their desire to merge
with Karnataka. Similarly Kasar-
gode continues to be with Kerala
though the people of the area want
to merge with Karnataka. 1 hope
that these Kannada-speaking areas
will soon be merged with Karnataka.
I hope that with the grace of God

*The original speech was delivered in Kannada.
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the State of Karnataka will prosper in
all directions and the people of the
State will enjoy such prosperity for
ever.

MR. DEPUTY-SPEAKER: 1 um
afraid, we have to interrupt this
debate now and continue with it on
Monday. Now we have to take up
Private Members' business.

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS* BILLS AND RESOLUTIONS

TWENTY-EIGHTH REPORT

SHRI G. S. MISHRA (Chhiad-
wara): I beg to move the follow-

ing: —

“That this House do agree with
the Twenty-eighth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 25th July, 1973.”
MR. DEPUTY-SPEAKER: The
question is:

“That this House do agree with
_the Twenty-eighth Report of the
Commijttee on Private Members’
Bills and Resolutions presented to
the House on the 25th July, 1973.”

The motion was adopted.

CONSTITUTION (AMENDMENT)
BILL*

(Ingertion of new article 130A)
SHRI R. P. ULAGANAMBI (Vel-
lore): I beg to move for leave to

introduce g Bill further to amend the
Constitution of India.
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MR. DEPUTY-SPEAEEKR: The
question is:

“That leave be granted tc intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
SHRI R. P. ULAGANAMBI: 1 in-
troduce the Bill.

DISCLOSURE OF ASSETS OF MEM-
BERS OF PARLIAMENT BILL*

SHRI R. P. ULAGAANAMBI (Vel-
lore): 1 beg to move for leave to
introduce a Bill to provide for com-
pulsory disclosure of assets of Mem-
bers of Parliament and their families.

MR. DEFPUTY-SPEAKER: The
question is:

“That leave be granted 4o in-
troduce a Bill to provide for com-
pulsory disclosure of assets of
Members of Parliament and their
families.”

‘' The motion was adopted.

SHRI R. P. ULAGANAMEI:
troduce the Bill.

I in-

COMPULSORY MILITARY TRAIN-
ING QR SOCIAL SERVICE FOR THE
STUDENTS BILL*

SHRI VIERAM MAHAJAN (Kan-
gra): I beg to move for leave to
introduce a Bill to provide for com-
pulsory military training or social
service for the students in the
country.
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